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BINANI INDUSTRIES LIMITED

INFORMATION TO THE SHAREHOLDERS ON THE
SHTH ANNUAL GENERAL MEETING THROUGH VIDEO CONFERENCING (VC}/
OTHER AUDIO-VISUAL MEANS (0AYM)
Sharshokders may note: that 1he S8t Annual Gameral Mestg (AGM] of the
Ginsal ) Thursday.

U
30th December, 2021 at 2.00 p.m. throuigh Vide Canference ["VC"} / Other Audio
Visual Means ["OAVMT) in comoliance with all the appicable provisons of the
Companias Act, 2013 and Rules itsuod thereundor and the Sec e Exchange
Baard of India {SEW) (Usting Cbligations and Bisclasure Requirements] fegulations,

Letter No.:

1) Wi, Lokshi Horayan J &/, Lale Jambarathan (Borrower] # 215, 15t Man Paralk] ) B0
Froac, Crieia Layout, Wayamagr, Secgatiny - mma 21 Mhe Reoop Justi (Guarantar) No 72,
731 Cross, 140 hin, Visaotrnag . Bangtore- 560001

e

e feer 1o your caApionsd acGoart A1 Wete T WM yeu T due 1o o gayment of
0122006

2015 read with arporate Alfairs (WG Grcutar N,
1 zh A, 2020, ﬁtrwmi(lr(u\:l No. 1772030 dated 13th April, 2026,

The detailed lerms & wndmmm guﬂh‘iﬂeﬁ mentioned in Bld'TEﬂUEr
Documents published on Bank's official Website:

Ma.03/2021
dated Janwary 13 3021 and ather mlu bl chreulrs ased by WA, SEB1 and

shal spply fo e said Lease. Bidder may Dmbad&eﬂwﬂfunndowmenls
avalable for Lease on Bank's websile upio 18.12.2021615.00 p.m

[Se. No. Details I Date

the business, that willbe set forth s the Natice of the
AGM.

In complance with the sbowe Circulary, the electronic copies of the Nonce of the
Anniial General Meeting and the Annusl Repart for the Financial Vear 2020-21 wil be
sent only 1o the sharehalders whose email addresses are registered with the

1 |Buy/downioad Tender Document | Upto 14 20211 5.00 p.m.
2 |Inspection of the Property 08,12.2021

(NM00am to500pm.)

3 |Submission of Tender Upto 18.12.2021 (il 5,00 p.m )
8id Opening Date 20122021 at 11.00 am.

Parttiants. The Notsce of the 58th Annwal General Meeting
and the Anaual Report for the Financial Year 2020-21 will dsa be avaibabie on the
Company's website at www binaningustries.com and on the websites of the Stack
Exchang whene the Equily Shares f the Company are fised, i e, 8SE Limited ot
wawbieindin.gom and Netional Stock exchange of India Limited at

STATUTORY LEASE NOTICE UNDER SARFAESI ACT, 2002
The Bomawer and Guarantors are harshy noticed fo pay the fotal
i Bank & C: {

bid. Failing which, L
and if the entire Dl.ﬁsiandﬂg dues are nol recovered from rvem amounl the
any, ¥
S0
(Dr. Ajit Deshmuikh)
Date : 04122021 ngommra Authoraed Oficer
Place : Mumbal mmmumxms“(:oopc tive Sank LId.. Mumbai
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1 onvM:
opportunity 10 1 the AGM thraugh the
W { DAVM faciliy orly and can cast their vote remotely or st the AGM on the
business as set forth in the Norice of the AGM through the eleciromic vating systern.
The manner of participation and voring ramotely of during the. AGM for the
Shareholdess holding shses In dematerulied mate, physeal mode and fos

their wil be provided i the

Homice of the AGM.

receiving
Ohidendchecty i heebank scaunt):
13 halding Shares in Physical Mode:
| mode are requested 10 up il address
00 Share Tranater Agent of he Company, ie. Lok intime Inds Py, L. atthelrbelow
mentioned addess of by sending emal 3t Syrabhi gangatiranlinkinbme co i
shong with the copy of the signed request ietter rrrmkm-ngﬂirﬂamr and address of

nmdlng shares in

andback),
solf i cose ot PAN Card,are sl stesiod oy o Aolhar Card owd st
e cagy of any document (eq. Oing icense, Election dentity Card, Passport,

Uity Bl in ancolled Cheque
et bearingthe t pge ol
Pauiback/Statament of Accourt inoriginal.
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Th s rmitin beting iscued for the information and Benefit of all the
members of the Company and in ompianze with the MCA Circuisrls} 3nd SEBI
Circular and will also be available an the Company's website at
wawwbinanindustrie com and on the websites of the Stock Exchange wheee the
Equity Shares.of the Company are fised, | 2, BSE Umited 2t waw bseindia.com and

s Uimitec. ndia.coml

The Shaehaleiers may csntoct the Compony's Regtstras and Share Tramsfes Agenl, M/s
LinkIntime India Put. Lk quoting the Folio Number/ DPIC: Clent 1D 3t

WA/ Link Intime India Privace Limitad (LIIPL)

€101, 247 Park, LB, SMarg,

Vikhroli{West), Murmt - 400083

Tel- (022} 2596 3838

Fan: 022] 2534 6969
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SATURDAY, DECEMBER 4, 2021

To, Mr. ¥.J, Shivananda Clo Wr, mmn Sio M Nasayananpa No. 17571, 2nd
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Beed, Old CMS Division No.2, New BENP Ward No. 1, Yeighania, Bangalose Nofh
Taluk, B 26 fest 14 teet and
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et and Norh o South 3 fest) East: Property belongs 1o R Nagaraj Sio Ayyanna
Ramanna West: Road, Norh: Propety balangs 1o Y G Ranganatha, South: Proparty
‘belorgs i Pchimutiu

Al lne bme of faking possession the praperty and Lhere were 3ame machineries
and mavable articles inside the said property. As ihere was no lime lo mave
ihem insiantly as tha srickimovables were many in numbars and all such
articias ara stil kepttherein
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Date : 02.12.2021 Sd- Authorised Officer
Placa : Ba THE BHARAT CO-OPERATIVE BANK LIMITED

Leiter No. BOB.SAABES.SCR22021-22
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INFORMATION TO THE SHAREHOLDERS ON THE 15t ANNUAL GENERAL
MEETING THROUGH VIDEO CONFERENCING (VC) / OTHER AUDIO-VISUAL
MEANS [OAVM)

A i ok W U Al S TR PRV IS

Thurs

Limited (“the Company” day, 30th
Becember, 2021 n:ln foon through Video Conference ["VC”) / Other Audio
Visual Means (“OAVM®) in eamgliance with 3l the appilcable provisions of the.
Companies Act, 2003 and Rules (ssed theseunder read with the Ministry of
Corparate Affaks (MCA) Circular General Circular No. 1472020 dated Dith April
2020, General Circular No, 17/2020 doted 13th Adl, 2020, General Circular No.
20/2020 dated 05th May, 2020nd General Circular Mo, 02/2021 dated January 13,
2021 and ather applicable circulars Gsued by MCA, and Gaverment of india to
transact the husiness, that willbe st forth i the Notice of fhe AGM

In compliance with the abave Clrculars, tha slectronic copies of the Notice.of the
Anmual General Meeting and the Anmual Rizgort for the Financial Year 202021 wil
be sent anly to the shareholders whose email addresses are regitered with the
Company/Tlepositony Participants The Notice of the 21 Anaual General Meeting

B

For Binani Indusiries Limied ¥ Bctin s par indin. This L
pers 00
Visalakshi Seidhar 4 Chiel Manager]|
PLACE: MUMBAI Wanaging Director, CF0 & Company Secretary T o BOBSARBES SCHB2NZ1 22
CATERIT 02 SHOW CAUSE NOTICE
FORM A 1) M. Caastal iniotech Lid (Barrawer] o 210 Arashiya Cormples, Vs vias Roes Besavaraech,
2ngatur-S60004. (2) M. dogadish Pal Directe) S/a M K Arsaniha Pui o 620, 154h hhain
PUBLIC ANNOUNCEMENT sk 200 1, Bl SB0004. 3) e Jagodioh P (Dinsoto) 7011, 226 Crons, 5
Y (Regulation 14 of the Insalvency mdﬁanl:n.yf:yﬂnardnflmi lock Jajansq Bangalore 560040 (4) e fempaah (Divsctor) & Late Thimmansnamaian,
, {Voluntary Liquidation Process) 20 . 107 Sigarvaadval Vg, Magadi e o, Bargacee 550001, (5) Bl Anithe Dirgcior)
FOR THE ATTENTION OF THE STAKEHOLDERS OF NEELKAMAL ESTATES PRITE LIITED | [ s et tor o . st nfosec Lt e 5 Do, Gurantor s il
CG POWER AND INDUSTRIAL SOLUTIONS LIMITED RELEVANT PARTICULARS Octaaiters and Dpar unily for Bepresentison there aganst
CIN Wi L'..""H|N7p[_cpogs.| T = NidaEGTER P LT e refer to your taptoned accourt and wrka 1 infom you hat dus to pan-payment of ineresy |
Ragietarad Office: B Floor, CG Haute, C1 Anrio Basant Sae 8 o fa o rstarant.sccovse hend 1o Hon-Petonring Rssels it books of i Bk 11392005, Wl
Wosh, Mumbal - 400 6 2 Dsnot meapuin e oo | 0 8 199 e it 10 irdon you 5 e the dechons o fhe Do of Execates 00 Wl
Tol No.: 122-2423 7777, Fax No.: m.g.m 7733 - - . Destaster o our Bk i on scramny of your 9ccoue hased o your acrs of rssion
E-mall: invesiorseiices @ cogiohalcam, Website 3| Aoty wge it cortsperen s | Toe Companas et 1650, Tre Reisr cornmission. dhedy’ docurments and witngs, prrformet e by the Conpany boro
reapor st gkl of Corpanes, Bangetore, Xamaidka [ marmtes, o Gomgony and & Direciary’ Gaarantars be clsssied a3 Wik defiudar 5 901
T v ﬁlml!‘}HRBN"WMNWMUHMWWHIMNﬂmF WME'BWEM"
Motice 1s haraby givan in accordance with Section 124(6) of | |2 aode et | UHDKARSGFICONS
the Companies Act 2013 (‘the Act) and Rule B(3)(a) of the | | 5| AdtesscireRogsbrd OoeaniPincks | Mo BEE Entasy Crames, o rerovat e 7 0t 1he Bk
Investor Education and Protection Fund Authorily (Accounting, kel 5 Vil Pt Bl Famiat - 50001 s e o gk a1 oy pnca o el i £ Y 4.
Augit, Transler and Refund) Fules, 2016 as amendsd from | | 5775 T e A1 s roue subision o covestoraton a o Comantio o Estcutives, heade by our Emeati
e b e (e s o oGS Fower e e S
S I oy St Lmied (e Compan b s | | Adseiiii i 565 Cirpi Brcon 60 51, | [pesonsi gt o s sty 5 ik sy stmsion s e
48 SAUQ. andareg 1 Smat Soopuntiof el imaser 1510 Cicss, e, Bngaire 280055 | [Feass e e, n cass yor sstmission aganet the s o Bark o et o 35 Vit
Education and Protaction Fund [1EPF) Authority, uR——— Frgacaknsliog tacter i st receved w15 s o o e O receigt o Uk 5t Bk wl proced)
Al the undarfying shares in respect of which dividend was Topone o s L sk QBABERSSE (AL26E8841 e s cassty your acosud s e et Bk osrves the Rght 0 pbish e arend
dociared by the Company an 3¢ February, 2015 and remping Regsiaton umberfihe i | 1BBITPAQ0NTPPOISHSRNIBA1a054 v I e I e Y R
not claimed or encashed by the st for _ amal s e dicter
seven years are due to be f 1o IEPF | |8 Last date of Submission of daims 31 s Decertber 2021 o 9 Cormematien of Exos ves on Will Detsfers (005 ]
Autharity on 02 March, 2022 respectively in accordance with Matica |5 hereby given thet Neelkamal Estates Private Limited has commenced woiuntang Sd/- Manage

the provisions of the Section and the Rules.

Complying with the requirements as set cut in the Rules, the
Company has

iguidetonan 015t December 2021.

shareholders at their latest avaliable address whose share(s)
is/are liable to be transterred lo the demat account of IEPF

Authority for taking the apprepriate action(s). The
may kindly note that the details of such sharsholders being
name, folic number/DP I/ Client |10 along with the number of
corresponding shares which are due lo be lransferred lo IEPF
Aulhorily are available on the website of the Company al
www.cgglobal.com.

Accordingly, all such shareholdars are requested 1o ciaim the
unpaidrunclaimed dividend lalest by Wednesday.
2022, respectively, 10 avoid the transfer of their shares to the
Demat Account of the |IEPF Authority. In case the Company
does nol receive any claims with necessary supporting
documents from Ihe concerned shareholders by Wednesday,
Q2°* March, 2022,
compalied, with a view to comply with the requiremants st

out in the Section and Rules, to transfer the cor
shares fo the demat account of IEPF Authorty.

The

and the Anmal Report for the Financial Year 2020-21 el ak
Company's website a1 www binaniindusiries.com and on the websites of Link
Inthme India Private Linmited at www, linkintimeindia com

Joavim:
Sharoholders have the opgortunity to attend and participate in the AGM through
the VT / DAVM faciity only and ¢an cast thelr vote remotely or at the AGM o the
s ness as set forthiin the Naice of the AGM Ihrough the electronic voting system
The manner of participation and voting remolely or during the AGM far The
Shareholders holding shares n dematerialized mode, physical mode and far

Noticeat the AGM.

and whose shares are liable 10 be so transterrad, may note
that the Company would be issuing duplicate share

certificate(s) in lieu of the orginal share
them in order to comply with the Rules. Hence the original

share cartificata(s) held by such

cancelled. In this regard the details uploaded by the Company
on is website would be regarded and shall be deemed as
adequata notice inter-alia in respact of issuance of duplicate
share certilicate(s) by the Company for transfer of such shares
to demal account of IEPF Authority,

may nate that both the underlying share(s) along

hares in halding
plrvl\n| mode are mqunlvd to update their oma sudress by writng te the
Company, v L Pt Lt at
thelr below menioned uddress of by sending amall at
Surabhi, gangetirharBlinkintime caln song with the copy of the slgned request
frtter mentioning the name and address of the Shareholder, Follo Number,
the Share C pyof the PAN
Card, and seif.attested copy of Aadhar :.vo.muml attested capy of any document
(. Drig e, Bt oy Card. Pt par, UMty i) i pomit o the
address of of
s hare ke Rk tbsted tapy of 5 pge ofdarkPaasbosk/Stwtmment
ot Account inoriginal.
2. Sharsholders holding Shares in Dematerialized Mods: Sharsholders are
requested o ragirter their a-mail ID/complote Bank account datail with the
relevant Depository Participantis) with whom they are hoiding their demat
\ecnunt, a3 per the process sdvised by your D7
The aove lfcrmaton s beia e o the nformation snd benat of al the
MCA Cireularis) and will also

with the dividend(s) transierrad to IEPF Authority ingluding all
benefits accruing thereon, if any, can be claimed back by the
shareholder Irom the |EPF Authority after following the
procedure prescribed in the Rules and no claim shall lie
against tha Company in this regard

For any quenes on the above matter, shareheldars may contact
the Company’s Registrar and Share Transler Agents, Dalamatics
Business Solutions Limited, Piot No. B 5, Part B Cross Lane, MIDG,
AF:f:;n (East), Mumbai 400 093, Tel. No.; 022-6671 200

The slekehoiders of called fo submit T TIT T
e ;lmEDd of their r.;:l:\s on ar bafors 31 -1 nmmw 2021, 1 the. mm;n:n: aau’ls: SCHEDULE |
ligtine PUBLIC ANNOUNCEMENT
2 (Regulation 14 of the Insclvency and Bankruptcy Board of India
Dai P (Voluntary Liquidation Pracess) Regulations, 2017)
Piaco Bangalore Insatvency Professional| | ATTENTION OF THE STAKEHOLDERS OF SHILPA PLANTATION PRIVATE LIMITED
RELEVANT PARTICULARS
SCE‘%EI V] Waoeof b o P Shiga Partzion rae Limled
B PUBLIC ARNOUNCENENT 2| Dl i e P Sthw|I
0, v and Bunld of India 3 Aty :qurmwwepersm “The Camgenss ket 1958 The Rugrsrar
201 nooporaled kel O:«o.,v-e Fardtia
FOR THE ATTENTION OF THE STAKEHOLDERS OF PRASHEEL ESTATES PRVATELINTED o Lol 2 : BTN
5 Admssol heRegsied Chie andProcsa | o 5. SXANDA, Vil el
respactively, the Company shall be T RELEVANT PARTICULARS ey et Sonats Kt~ S0
- 6] L HstOerbe 1021
| Canof oorprin of e oo s | 06 by 580
halding shiares in physical form | | 3| Adeywdribchomeanpesns | The Companes ket 1958 The Regirr Aetess of e L iter: 488 Chirpr B, 68,611 ot 8 e,
oerasd gt of Comperies, Bangaiors, Harnaizha 16t Cross, Madestwaram Bemdoe- 560 055
4] Caporale Henbty mterof perabe pescnt | U0 KAISETTCHG 4
e By 5I mu::;m;wmtmm;; 'imﬁ Fﬂ“wﬁ il e sl S
| Ofee il Naka P B, nmuu sl | i oomberofthoLigutt:, | RSP PO S0 P
shall stand B) taudahevfswmssnnofdam 18 December 121
5 Unidaton angscemen e of upale pron | 071 Cocemter 201 = o
71 Nem dlhe Lt Ganesh Panduranga Pal ety
s o e gl #658,Chtrapu Bhaeen, €8, § 1 Foor, 2 M 10 submita pract
1510 Crose Wale Tt Bangalos 60 055 thrcir,onobekrs 31 Dacanber 2121, b ks s nked
s 845055556, 60-1505B41
Regisraionnumber o Lgidakr IBBUPA-DUIP-P1HU2V1E-151 2054
4| Last datw of Submission of claime. ‘31 st Decamber 2121 Date: Dacembar 04, 2021 Ganesh Panduranga
Wolica i hersby given hat Prasheel Estates Private Limited nas commenced vouniznd | Plaee: Bangalore Lnaitvuncy Profietlons

Imlﬂﬂmmmﬂb‘:mhﬁlﬂﬂ

al'nwm on or befors 31 st December 2021, 1o the hqudaor at ¢ acdtoss maons:
.u;am stiern

02266712011, E-mail;
Website: www.dalamaticsbpm.com
For CG Power and Industrial Solutions Limited

P Varadarajan
Place: Mumbal

1 mm_ﬂ postor
com.
Date: Decomber 04, 2021 Ganesh Panduranga Pai
Place: Bangalore Insolvancy Professional

Company Secretary and
Je]

Date - 3% Decamber, 2021 ticar

e avalladle on
et e of thee Lk
The Sharehoiders may contact the Company's Registrar and Share Transfer Agent,

/< website at www, am and on the

ad. quaring Clent (D at
M5 Link intime India Private Umited (LUIPL)
€101, 247 Park, LB. 5 Marg,
Vikhral{West), Mumbal - 400063
Tel: 022) 2596 3838
Fax: (022) 25946969
i
For Edayar Zinc Limited
sdf-
WVisalakshi Sridhar
Managing Director, CFO & Company Secretary
DINO7325198

fmiaﬁaxp. epapr.in

SCHEDLILE I
PLELIC ANNOUNCEMENT
(Regulati f th and Board of India
[\fulumary Liquidation Prwess] Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PRASHEEL NVESTMENTS PRVATE LIMITED

— RELEVANTPARTICULARS |
U W Limilrg
2/ Dake o e Comoals Parssn | 13 September 1986
3 Aoty i hch corers cesen s The Congaies A 1955 Tre et
Imaporaid R of Companies, Bangaloms Kamatka
4 O/EE P L A0REN
5, Addess of e Regirered Clon and Ponanal | Mo 20605, Emtasey Charmbers Do,
i an o e caprsi s 5, Vit Mt Rot, BangabreKaratala - 580001
B indsbon mnnenceneed dal ol ool erson | (1t Dpcumr 1024
7! Name of he Ligadaor Ganesh Panduranga Pal
Mddress of the Liguidaior: 868, Critrapu Bhavan, 68, 6 Foor, B fi Man,
151 Cross, Malsshwaram Bangabrs 550055
i e Ligudaior. com
Telkegtone number of (he Liguisstor 9BABRE6596, 08023565641
Registation nunberaf e Linuidstor | |BBUPAQ01APPI32NE101 2054
8] Last date of Subenissnn of claims 3tst Decenber 2021
Nofice s imited Vol
icuioationon1 2 Doceenbar 021

proof of s daims, on or before 31 82 December 2021, to te Iquidator at th addrasy
menlicned aguiesttam 7

Date: Dacember 04, 2021

Ganesh Panduranga Pal
Placa: Bangalore oo

Insolvency Professional




SCHEDULE1
FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PRASHEEL INVESTMENTS

PRIVATE LIMITED
1. | Name of the Corporate Person Prasheel Investments Private Limited
2. | Date of Incorporation of the Corporate Person | 034 September 1986
3. | Authority under which corporate person is The Companies Act 1956, The Registrar
incorporated/ registered of Companies, Bangalore, Karnataka
4. | Corporate Identity Number of corporate U67120KA1986PTC007761
person
5. | Address of the Registered Office and Principal | No. 205/206, Embassy Chambers, No. 5,
Office (if any) of the corporate person Vittal Malya Road, Bangalore,
Karnataka - 560 001
6. | Liquidation commencement date of corporate | 01t December 2021
person
7. | Name of the Liquidator: Ganesh Panduranga Pai
Address of the Liquidator: #68, Chitrapur Bhavan, 6B, 6t Floor, 8§th
Main, 15t Cross, Malleshwaram,
Bangalore-560 055
Email address of the Liquidator: Pragnya.cas@gmail.com
Telephone number of the Liquidator: 9845666596, 080-23565641
Registration number of the Liquidator: IBBI/IPA-001/1P-P01313/2018-19/12054
8. | Last date of Submission of claims 315t December 2021

Notice is hereby given that Prasheel Investments Private Limited has commenced voluntary
liquidation on 01st December 2021.

The stakeholders of Prasheel Investments Private Limited are hereby called upon to submit
a proof of their claims, on or before 31st December 2021, to the liquidator at the address

mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Place: Bangalore C/Ganesh P Pai

Date: December 04, 2021

Regi 5o

Ganesh Panduranga Pai
sategsional INsolvency Professional

Registration No: (BBI/IPA-001/1P-PO1313/2018-19/12054



